KARNATAKA LOKAYUKTA

No.UPLOK-1/DE/365/2016/ARE-13 M.S. Building,
Dr.B.R. Ambedkar Road,

Bangalore-56001,
Date: 24 /08/2021.

._Present:
Jagadeeshwara M
(I/c) Additional Registrar Enquiries-13,

Karnataka Lokayukta,
Bangalore.

:: ENQUIRY REPORT ::

Sub:- Departmental enquiry against
Sri. Dasharatha, First Division Assistant,
Taluk Office, Sedum Taluk, Kalburgi
District (now reported dead)-reg.

Ref :-1) Report u/s 12(3) of the K.L Act, 1984 in
Compt/Uplok/GLB-3780/2015/DRE-3,
Dtd.22/03/2016.

2) Govt Order No. soy 11 288 2016,
2Sonswdd, dated: 01/09/2016.

3) Nomination Order No.UPLOK-1/DE/
365/2016, Bengaluru, dated:
14/09/2016.
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1. This departmental enquiry is directed against Sri. Dasharatha,
First Division Assistant, Taluk Office, Sedum Taluk, Kalburgi
District (now reported dead) (herein after referred to as the

Delinquent Government Official in short “DGO”).



2. After completion of the investigation a report U/sec 12(3) of
the Karnataka Lokayukta Act was sent to the Government as per

reference No-1.

3. In view of the Government Order cited above at reference-2,
the Hon’ble Upalokayukta-1, vide order dated : 14/09/2016 cited
above at reference-3, nominated Additional Registrar of Enquiries-
1 of the office of the Karnataka Lokayukta as the enquiry officer
to frame charges and to conduct enquiry against the aforesaid
DGO. Additional Registrar Enquiries-1 prepared Articles of
Charges, Statement of Imputations of mis-conduct, list of
documents proposed to be relied and list of witnesses proposed to
be examined in support of Articles of Charge. Copies of same were
issued to the DGO calling upon him to appear before this
Authority and to submit written statement of his defence. The

case was later on transferred from ARE-1 to ARE-7.

4. As per order of Hon’ble Uplok-1 & 2/DE/Transfers/2018 of
Registrar, Karnataka Lokayukta dated 06/08/2018 this enquiry
file was transferred from ARE-7 to ARE-13.

5. The Articles of Charge framed by ARE-1 against the DGO is

as below:



ANNEXURE-1

CHARGE:-

6. You DGO Sri. Dasharatha, the then First Division Assistant,

Taluk Office, Sedum, Kalburgi District while working as FDA in
record room, Taluk Office, Sedum demanded bribe of Rs.10,000/-
and later reduced to Rs.4,000/- from Sri. Ramesh Advocate,
Venkatesh Nagar, Sedum to issue copies of pahani and other
documents of his lands in Sy.No.378, 379/1, 35/4, 36/5, 38/8,
38/4, 185 and 35/21 of Silarakota Village, Sedum Taluk and you
again demanded and accepted Rs.4,000/- as bribe from Sri.
Ramesh to show official favour and therefore you the DGO has
failed to maintain absolute integrity and devotion to duty and
committed an act which is unbecoming of a Government Servant
and therefore you are guilty of committing misconduct under Rule

3(1)(i) to (iii) of KCS (Conduct) Rules 1966. Hence, this charge.

ANNEXURE -II
STATEMENT OF IMPUTATION OF MISCONDUCT

7. OHC BROETT T IWEFJIW, TIFWE SRETOINT, Wonwed ITTH
302000 Seezooing Beder’ ToRod BRI J0ETFL (AN, I SelalictEptaknle
DOTH  FVOPVRTT) BOWORAT TONRSNHROOR FYRT L0 WOQORY B¢
BITH, TF Tl AHooDHITD, TFWE Te0, ITBLRT® TwT BEED, Xewo, ol

[P0 BRCE, ReBO ToWRF, IOWOON 2BY FOOTN ([T, B[NOT  ATITOTT



Q0T  FTOHYBTG) THWM oy REFO/MOBFRIT  FPFTCND,. B Tehe,
DR,00TOND, Tl BoBe3eBINT, Re@O Toll HOTBECL, WO  ToLRD,
3OWOCA BG, BOLWOON ([, B|NVOTW  BAWWRTT DO FBOHOBTYY)  TesT
3ORT ROWOF WRFIFI/DIFBE HINTI0W FTL  IQAT NeT, IJOFWT
Spe5o0dns  Focd), 1984 T sO 7(2) SRODY T[EIRHE  WRTT  BVWA,
PTNTCT WG, 1PT0RZ LTS ReF0INTTH 328 FReoRTHZTVT.

8. BSOS ROFH MOTOBRESOWS, BRI RO TR Re0TERCES
mRT "BE T0.378, 379/l 35/4. 36/5, 3878, 38/4, 185 &Iy 35/21 QNG
QTYRFZ GAR FOOTTH WWENY TTE§ B 33T DTSRI, QeTOZ

3BHCYTRT FLION 23O, AQA 268 80D, TBERORTZT.

9. BRVTTD  HF0E:11/02/2013 TOW 3BT’ 3300 TREN  DWOATIN
oRSeaPOODNTY  BFH, JAIFLWIZ O  TIVF  THO0T  ToDTENWD,
BEDIRNR[OZ I9AT), ©WT0F TRTODTHL 3¢ BITPE  TROI),  §5ee303NTY,
9RT> TPDSRTI), D@L DWE %@é&& _ajcﬁd)&fa%mo:% 89220,

10  ©3900%:13/02/2013 TOTW BRWWOTT & BITF T[T BeToeR 33 &R
DoDSRY 7 25OATION, WL GoSRAYT, Jeded Te.10,000/- nesy, Feom),
BRNTOTT BY P5d IR 3e.4,000/—- N 0BT &sa%& SeRB QL,
ToDTRENTT, IRDILOR BRTHTOZ BRIDTITOR 39ATTYT.

11 RATO  BOLORFBONT), TRTITITI 3%, draz%@aieg 3503 F  WIOREROW,
BRTVTOTOR ©0B3T B GRT Q%&ng F000 HZ003:15/02/2013 ToTH FLLITA
SRe5030E BROCT TOHBR BTN 3V350QFO0NET  WNOT BRI JeRTT



B3R FT0 BRI ToRodY msw@m 750935:02/2013 T ®Fo0 ©0% agézoozs@zﬁm
50 ODTOD FFTLB), HODTONIBT.

12. ATITOTT  HJ003:15/02/2013 Towd  AeWO wégwd 3BBeen T 33T
300N FIE, ITFHIET  TwTE  TRNIQ BRTVTOBOOT L0V T
8%.4,000/- RYI, %@66%&@0@71 SRe5o0I0T BRDETD DeAT wen %%@Q)dasgd.

13. ZA0OPTOONT  BHPTE  TRWTY  AWTWTT OB %éaﬁdeéomfab‘{
BReQODO  ToBRCFICT RWHRTY WQH SRVATNR, wRNnsd odeghe el
SPNDPDY. TOBT AT VYD 30T IVF SR 08 DFT
EODORY B VOBB TEOWR), TWOWTW FNFIW RITBAZROW), ©OBVT T A
ZORODTY, AY, BEOWOR BoNA VT FH AReRODO TOWREFRET TRORRTY

©8) QORTRN TR &9 Mo g S3TON FTTITIT FOT03 Alelalovicin

14, BRTTRTT QTWFS SAR FOWORAT BRI DI AT TONTVSNT,
00T [PRR VRN, BRITOTOR  eRWe  HWDWLTITDH  BZ, HET Ton

a%@wo@&agd

15. BVPRTOONTDH ©Be AT 0BT Ted Tw.4,000/— NFEI, a?ozid xmgm
TOBIVRDD TROT ATNTVTOTOOT wsw@%&mo@ma@p.

16. 3RHFTOONTT  DTTOWTTI, e FTTN BINO [RB 9035007

2OGIE, 2.QATOZT.

17. 3VORTOOONT  ITO  WOBT BT WIF DWTOTTTIY, TS AWM,
ATITI[FOTE W0 ART GVITITY, AT DFPOTINTOZVT.



18. WHRTWTCT, HWORT Tone BBT  [WIWRTT TeVINGT, W) TOWOPAT
TSN, TITRTY TBRDTRIT), VP TAT HTNHTT BB DHIFRI
PRNVRYTR), BRI

19. Beem THoPQ Tor3ATT RONBEHT STONAPOTN QTNTTITT HFVT
207 BRET0 ©OVT moF BRTTTTR, TWOD BRA, REBORTIY, el eesy
BORWODT),  AWVTTT AWVF, VLD DIVVH® SBAW  AO0OF
BWNOTWTOINTHTD @ﬁ:%édodo FOBDWORNBL. HTTTTTL AT O SPFTTON I,
3BF S, WOOVODY TWOTREE TBE T, DFODY, Bc0ATE B TOTE LT Spkjelela
3TBUR 0¢30NY SBEROBRTD WeTFOHIT.

20. 8030, ANTTOR DeFFTo  LITESONT, IR, ©TT AV e TCToNVIRENT)
QUOaTD NIPVT FIIRWE F0WOT, SR TRRTTE DI BoTEY [TD FEhLALIDTW)
SVeIA aori\ e‘bdd%oﬁo@d‘ | TOTERI), 3ePDONB),  ATOTTITT 3J8T0 [N
5808 Fonendmd, JTOTOR, GFTHONY IR ToTNeMON 3B, DT
FR30DT, WOTOIRRVALIFOTD 30c0HTT. BTV, DWNWOTT  BFeTEBONY

QeBTT DWTF / FOTLONYD THPT WPRY AT ITHONDR DL,

2

21. Clafeleln ARNTRTD  AOBVEWAT/IFFO  JIPTTTNT, sm@ B3I,
BOTROINY  JFPOD,  JeedVe,  FBeBARCTRAN, TEIFS 30003,
TOBFRIT/ATED 08308 ITIQT  0e30DY IBTBROR)T0 a"beeifaolm%
FOWLIODTRYTBOOE, BJoredd DONOCT A (IW3) 0N, 1966 T AORTON
3(1) B3 %Y g mdécahdoagdom 300D,



22. SNTO0T, DWNWETTE 8f BITVF, JFERD BBRE ATODIW, TBHTEF
3RO, IBBCLYT® TR/T 33D, XewO ol ACTERCE, ReBO BoORT, 3LLNTA B,
3OOTN TRT QNG &) IBRVE BRBLO ) Toriode soredd Jonded Aews
(BNeF3TLD, QWFOT B daeoezdéb) QODTNE, 1957 T IO 14— T BRDY
I8¢ DTTOTOTT LT, qLaT0 NVTH IEILD 83 TWRTOTF L HWIOZ, IToF 3T
drezoodng 508, 300 12(3) TJoD JHEIHT BRTITA, dF) TWRTTE et

=D

SRRT.

23.  Since said facts and material on record prima facie show

that, the respondent Sri. Dasharatha has committed grave
misconduct, now, acting under Section 12(3) of the Karnataka
Lokayukta Act, recommendation is made to the Competent
Authority to initiate disciplinary proceedings against the
respondent for misconduct under Rule 3(1)(i) to (iii) of KCS
(Conduct) rules 1966 the Government after consideration of
materials, has entrusted enquiry to Hon’ble Upalokayuta. Hence,
the charge.

24, The DGO appeared before this Enquiry Authority on

16/11/2016 and on the same day his First Oral Statement was
recorded U/Rule 11(9) of KCS (CC &A) Rules 1957. The DGO
pleaded not guilty and claimed to hold an enquiry. Subsequently
the DGO has filed his written statement of defence by denying the
articles of charge and statement of imputations contending that,

there is no such evidence to prove that, he has committed



misconduct U/Rule 3(1) of KCS (Conduct) Rules, 1966.
Accordingly, he prayed to exonerate him from the charge framed in

this case.

25. When the case was posted for SOS, it was reported that, the
DGO had expired on 06/05/2021. Therefore, Death Certificate of
the DGO was called from Police Inspector, Karnataka Lokayukta,
Kalburgi District. In turn the Police Inspector, Karnataka
Lokayukta, Kalburgi District by his letter dated : 26/07/2021 has
reported that, Sri Dasharatha, First Division Assistant, Taluk
Office, Sedum Taluk, Kalburgi has died on 06/05/2021 and in
that connection he has also submitted the original Death
Certificate of the DGO. I have carefully gone through the report of
the 1.O dated : 26/07/2021 and the Death Certificate of the DGO
Sri Dasharatha. Hence, due to the death of the DGO this enquiry

stands “Abated”. Hence, I proceed to pass the following:-

: : REPORT ::

The Enquiry against the DGO Sri.
Dasharatha, First Division Assistant, Taluk
Office, Sedum Taluk, Kalburgi District
stands Abated on account of death of the
DGO on 06/05/2021.



26. This report is submitted to Hon’ble Upalokayukta-1 in a

sealed cover for kind perusal and for further action in the matter.

Dated this the 24" day of August 2021

>Rk

(I/c) Additional Registrar Enquiries-13
Karnataka Lokayukta
Bangalore
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ANNEXURES

File-3

Witness examined on behalf of the
Disciplinary Authority

PW-1: Sri. Ramesh (Original)

PW-2: Sri. Abdul Razak (Original)

PW-3: Sri. T.R. Raghavendra (Original)

PW-4: Sri. Jemas Menejas (Original)

Witness examined on behalf of the Defence
NIL

File- 4

Documents marked on behalf of the
Disciplinary Authority

Ex.P-1: Complaint (Certified copies)
Ex. P-1(a): Signature of the 1.O

Ex.P-2: Entrustment Mahazar (Certified
copies)

Ex. P-2(a): Signature of the I.O

Ex.P-3: Cash seizure Panchanama
(Certified copy)

Ex. P-3(a): Signature of the .LO e

Ex.P-4: Photographs, (total 14 sheets)
(Certified copies)

Ex.P-5 : Copy of the Applications (certified
copies)

Ex.P-6: Details of serial numbers of the notes
(certified copy)

Ex.P-6(a): Signature of the 1.O.

Ex.P-7: Explanation of DGO (certified copy)
Ex.P-7(a): Signature of the 1.O

Ex.P-8: Conversation between Complainant

and DGO (Certified copies)
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Ex. P-8 (a): Signature of the complainant.

The report of Police Inspector, Karnataka
Lokayukta, Kalburgi and the copy of Death
Certificate of DGO. Page no.145-146 originals,
page No.147 xerox copy.

Documents marked on behalf of the DGO
NIL ]

File-5

Dated this the 24" day of August 2021

(I/c) Additional Registrar Enquiries-13
Karnataka Lokayukta
Bangalore






GOVERNMENT OF KARNATAKA
v,

KARNATAKA LOKAYUKTA

No.UPLOK-1/DE/365/2016/ARE-13 Multi Storied Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru-560 001
Date: 25/08/2021

RECOMMENDATION

Sub:- Departmental inquiry against;
Sri Dasharatha, First Division Assistant, Taluk Office,
Sedam Taluk, Kalaburagi District — Reg.

Ref:- 1) Govt. Order No.sog 11 28 2016, Bengaluru dated
1/9/2016.

2) Nomination order No.UPLOK-1/DE/365/2016,
Bengaluru dated 14/9/2016 of Upalokayukta-1,
State of Karnataka, Bengaluru

3) Report dated 24/8/2021 of Additional Registrar of
Enquiries-13, Karnataka Lokayukta, Bengaluru

The Government by its order dated 1/9/2016 initiated the
disciplinary proceedings against Sri Dasharatha, First Division
Assistant, Taluk Office, Sedam Taluk, Kalaburagi District
(hereinafter referred to as Delinquent Government Official, for
short as DGO) and entrusted the Departmental Inquiry to this

Institution.

2. This Institution by Nomination Order No.UPLOK-1/DE/365/
2016, Bengaluru dated 14/9/2016 nominated Additional Registrar
of Enquiries-1, Karnataka Lokayukta, Bengaluru, as the Inquiry
Officer to frame charges and to conduct Departmental Inquiry
against DGO for the alleged charge of misconduct, said to have
been committed by him. Subsequently, by Order No.UPLOK-1/
DE/2017 dated 6/7/2017, the Additional Registrar of Enquiries-7,

Karnataka Lokayukta, Bengaluru was re-nominated as inquiry

Page 1 of 3



9 No.UPLOK-1/DE/365/2016/ARE-13

officer to conduct departmental inquiry against DGO. Again as per
Order No.UPLOK- 1&2/DE/Transfers/2018 dated 6/8/2018, the
Additional Registrar of Enquiries-13, Karnataka Lokayukta,
Bengaluru was re-nominated as inquiry officer to conduct

departmental inquiry against DGO.

S The DGO Sri Dasharatha, First Division Assistant, Taluk
Office, Sedam Taluk, Kalaburagi District was tried for the following

charge:-

“You DGO Sri. Dasharatha, the then First Division
Assistant, Taluk Office, Sedum, Kalburgi District while

working as FDA in record room, Taluk Office, Sedum
demanded bribe of Rs.10,000/- and later reduced to
Rs.4,000/- from Sri. Ramesh Advocate, Venkatesh
Nagar, Sedum to issue copies of pahani and other
documents of his lands in Sy.No.378, 379/1, 35/4,
36/5, 38/8, 38/4, 185 and 35/21 of Silarakota

Village, Sedum Taluk and you again demanded and

failed to maintain absolute integrity and devotion to
duty and committed an act which is unbecoming of a
Government Servant and therefore you are guilty of
committing misconduct under Rule 3(1)(i) to (iii) of

KCS (Conduct) Rules 1966. Hence, this charge.”

4. The Inquiry Officer (Additional Registrar of Enquiries-13) by
his report dated 24/8/2021 has reported that the DGO Sri
Dasharatha has died on 6/5/2021 (during the pendency of
inquiry). Therefore, he has recorded the abatement of disciplinary

proceedings against DGO.
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0, No.UPLOK-1/DE/365/2016/ARE-13

S. It is hereby recommended to the Government to accept the
report of Inquiry Officer and to record abatement of disciplinary
proceedings against DGO Sri Dasharatha, First Division Assistant,
Taluk Office, Sedam Taluk, Kalaburagi District in view of his death
on 6/5/2021.

6. Action taken in the matter shall be intimated to this

Authority.

Connected records are enclosed herewith.

: /
= oc(a vy
(JUSTICE B.S.PATIL)
Upalokayukta,
State of Karnataka,
Bengaluru
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